
IN THE NATIONAL COMPANY LAW TRIBUNAL 

KOLKATA BENCH 

KOLKATA 

IA (IB) No. 283/KB/2021 

In 

CP (IB) No. 977/KB/2018 

In the matter of 

Application under section 30(6) for approval of Resolution Plan under section 31(1) of the 

Insolvency and Bankruptcy Code, 2016. 

And 

In the matter of 

State Bank of India 

         … Financial Creditor 

versus 

UIC Udyog Limited 

… Corporate Debtor 

And  

 In the matter of 

Kannan Tiruvengadam  [Resolution Professional of UIC Udyog Limited]       

… Applicant 

Order Reserved on: 19.03.2021 

Order pronounced on: 07.04.2021 

Coram: 

Shri  Rajasekhar V.K., Member (Judicial) 

Shri Harish Chander Suri, Member (Technical) 

Appearances (via video conference): 

1. Mr. Rishav Banerjee, Advocate 

2. Mr. Avik Chaudhuri, Advocate 

3. Mr. Kannan Tiruvengadam, Resolution Professional 

ORDER 

Per: Rajasekhar V.K., Member (Judicial) 

1. IA (IB) No. 283/KB/2021 is an application under section 30(6) of the Code after 

approval of the resolution plan by the Committee of Creditors [hereafter referred to as 

“CoC”]. 
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2. This Application was moved on 19.03.2021 by Mr. Kannan Tiruvengadam, Resolution 

Professional of UIC Udyog Limited (CIN: U27109WB1995PLC076114), by invoking 

the provisions of section 30(6) of the Insolvency and Bankruptcy Code, 2016 

[hereinafter referred to as “the Code” or “IBC”] read with regulation 39(4) of the 

Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for 

Corporate Persons) Regulations, 2016 [hereinafter referred to as “CIRP Regulation”] 

for approval of a Resolution Plan in respect of UIC Udyog Limited. 

3. The underlying Company Petition in CP (IB) No. 977/KB/2018 was filed by State Bank 

of India against UIC Udyog Limited, the Corporate Debtor, under section 7 of the 

Insolvency and Bankruptcy Code 2016 which was admitted vide order dated 

30.09.2019. 

4. The Applicant herein, Mr. Kannan Tiruvengadam (IBBI Reg. No. IBBI/IPA-001/IP-

P00253/2017-18/10482) was appointed as the Interim Resolution Professional.  He was 

later confirmed as the Resolution Professional of the Corporate Debtor at the first 

meeting of the Committee of Creditors (CoC) on 29.10.2019 

5. The IRP made public announcement on 02.10.2019 in Financial Express (English) (All 

India Publication), Bartaman (Bengali) (West Bengal Edition) and Loksaktta (Hindi) 

(Aurangabad Edition) newspapers regarding initiation of Corporate Insolvency 

Resolution Process [hereinafter referred to as “CIRP”] and called proof of claims from 

the financial and operational creditors, workers and employees of the Company in the 

specified forms till 14.10.2019 

6. The applicant states he received claims from three financial creditors. A total of 

seventeen CoC meetings have been held during CIRP period, as follows: 

Particulars Date of CoC meeting 

1st  CoC Meeting 29.10.2019 

2nd  CoC Meeting 09.12.2019 

3rd  CoC Meeting 07.01.2020 

4th  CoC Meeting 05.02.2020 
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Particulars Date of CoC meeting 

5th  CoC Meeting 18.03.2020 

6th  CoC Meeting 08.06.2020 

7th  CoC Meeting 23.06.2020 

8th  CoC Meeting 20.07.2020 

9th  CoC Meeting 11.08.2020 

10th  CoC Meeting 26.08.2020 

11th  CoC Meeting 16.10.2020 

12th  CoC Meeting 06.10.2020 

13th  CoC Meeting 11.11.2020 

14th  CoC Meeting 05.12.2020 

15th CoC Meeting 24.12.2020 

16th CoC Meeting 15.01.2021 

17th CoC Meeting 01.02.2021 

7. The Applicant submits that in terms of the provisions of section 25(2)(h) of the Code 

read with regulation 36A(1) of the Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, invitations 

in Form ‘G’ for Expressions of Interest [hereinafter referred to as “EoI”] from potential 

resolution applicants in Form ‘G’ was published on 17.12.2019 for submission of 

resolution plans for the Corporate Debtor.  The last date for receipt of EoIs was 

29.12.2019 which was further extended to 15.02.2020.  This was published in Financial 

Express (English) (All Bengal Edition) and Aajkal (Bengali) (Kolkata Edition) 

newspapers of 17.12.2019.  The notice was also published on the website of the 

Insolvency and Bankruptcy Board of India [hereinafter referred to as “IBBI”]. 

8. The Applicant submits that in response to the invitation for EoI, upto the last date, i.e. 

29.12.2019, three EoIs were received.  The Applicant issued the final list of prospective 

resolution applicants on 16.01.2020, 22.01.2020, 23.01.2020 and 19.02.2020, wherein 
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four prospective resolution applicants were eligible to submit Resolution Plan. H.P. 

Ispat Private Limited filed an application being IA(IB) No. 587/KB/2020 praying for 

condoning the delay of seven days (7) in submission of Expression of Interest (EoI) to 

the Resolution Professional and for issuing directions permitting the Applicant to 

submit its Resolution Plan upon being furnished with requisite documents for the 

consideration of the CoC which was allowed by this Bench vide order dated 

29.07.2020. 

9.  Two Resolution Plans were received from H.P. Ispat Private Limited and Laser Power 

& Infra Private Limited. The Resolution Plans were opened before the CoC and there 

was a gradual increase in the offer made by the two resolution applicants in various 

meetings of the Committee of Creditors, as under:- 

Placed and discussed in 

the CoC Meeting 

Laser Infra & Power 

Pvt. Ltd. (In Crore) 

H.P. Ispat Pvt. Ltd. (In 

Crore) 

 11th CoC meeting dated 

16.09.2020 
19.03921 16.9039 

 12th CoC meeting dated 

06.10.2020 21.503921 20.0039 

13th CoC meeting dated 

11.11.2020 22.003921 21.0039 

14th CoC meeting dated 

05.12.2020 28.5 28.15 

15th CoC meeting dated 

24.12.2020 29.47 29.81 

16th CoC meeting dated 

15.01.2021 

30.57+ unpaid CIRP 

cost 29.06+ unpaid CIRP cost 
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10. In the 17th CoC meeting dated 01.02.2021, the CoC declared Laser Power & Infra 

Private Limited as the successful and H1 bidder and H.P. Ispat Private Limited as the 

H2 bidder. The CoC approved the Resolution Plan of Laser Power & Infra Private 

Limited with 100% vote. 

11. The Applicant submits details of various compliances as envisaged within the Code and 

the CIRP Regulations which requires a Resolution Plan to adhere to, which is 

reproduced hereunder:  

I. Submission of Resolution Plan in terms of sub-section (2) of section 30 of the 

Code (as amended vide Amendment dated 16th  August 2019): 

Clause 

of 

s.30(2) 

Requirement How dealt with in the 

Plan 

(a) Plan must provide for payment of CIRP cost in 

priority to repayment of other debts of CD in the 

manner specified by the Board. 

Clause 3.2 at Page 18 of 

the Resolution Plan. 

(b) (i) Plan must provide for repayment of debts of 

OCs in such manner as may be specified by the 

Board which shall not be less than the amount 

payable to them in the event of liquidation u/s 

53; or 

(ii) Plan must provide for repayment of debts 

of OCs in such manner as may be specified by 

the Board which shall not be not less than 

amount that would have been paid to such 

creditors, if the amount to be distributed under 

the resolution plan had been distributed in 

accordance with the order of priority in sub-

section (1) of section 53, whichever is higher 

and 

(iii) provides for payment of debts of financial 

creditors who do not vote in favour of the 

Clause 3.3. at Page 18 

of the Resolution Plan. 

 

 

 

Clause 3.3 at Page 18 of 

the Resolution Plan. 

 

 

 

 

 

 

 

Page 3.4 at Page 19 of 

the Resolution Plan. 
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Clause 

of 

s.30(2) 

Requirement How dealt with in the 

Plan 

resolution plan, in such manner as may be 

specified by the Board. 

(c) Management of the affairs of the Corporate 

Debtor after approval of the Resolution Plan. 

Clause 5 at Pp. 29 to 30 

of the Resolution Plan. 

(d) Implementation and Supervision. Clause 6 at Pp. 30 to 32 

of the Resolution Plan. 

(e) Plan does not contravene any of the provisions 

of the law for the time being in force. 

Clause 7.9 of Page 35 of 

the Resolution Plan. 

(f) Conforms to such other requirements as may be 

specified by the Board. 

Clause 7.21.7 at Page 

42 of the Resolution 

Plan. 

II. Measures required for implementation of the Resolution Plan in terms of 

Regulation 37 of CIRP Regulations: 

Particulars    Relevant Page of the Revised 

Resolution Plan dealing aforesaid 

compliance with Regulation 

A resolution plan shall provide for the measures, as may be necessary, for insolvency 

resolution of the corporate debtor for maximisation of value of its assets, including 

but not limited to the following:- 

(a) transfer of all or part of the assets of the 

corporate debtor to one or more persons; 

Not proposed by the RA. 

(b) sale of all or part of the assets whether 

subject to any security interest or not; 

Not proposed by the RA. 

(c)  restructuring of the corporate debtor, by 

way of merger, amalgamation and demerger 

Pages 60-61 of the Resolution Plan. 

(d) the substantial acquisition of shares of the 

corporate debtor, or the merger or 

consolidation of the corporate debtor with 

one or more persons; 

Steps 2 and 3 of Annexure 2 at Page 

58 of the Resolution Plan. 

(e) cancellation or delisting of any shares of 

the corporate debtor, if applicable; 

Steps 2 and 3 of Annexure 2 at Page 

58 of the Resolution Plan. 
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Particulars    Relevant Page of the Revised 

Resolution Plan dealing aforesaid 

compliance with Regulation 

(f) satisfaction or modification of any 

security interest; 

Step 4 of Annexure 2 at Page 59 of 

the Resolution Plan. 

(g) curing or waiving of any breach of the 

terms of any debt due from the corporate 

debtor; 

Steps 1 to 6 of Annexure 2 at Pages 

57-59 of the Resolution Plan. 

(h) reduction in the amount payable to the 

creditors; 

Clause 3.5 of Section C at Page 19 of 

the Resolution Plan. 

(i) extension of a maturity date or a change in 

interest rate or other terms of a debt due from 

the corporate debtor; 

Steps 1 to 6 of Annexure 2 at Pages 

57-59 of the Resolution Plan. 

(j) amendment of the constitutional 

documents of the corporate debtor; 

Page 43 of the Resolution Plan. 

(k) issuance of securities of the corporate 

debtor, for cash, property, securities, or in 

exchange for claims or interests, or other 

appropriate purpose; 

Steps 2, 3 and 7 of Annexure 2 at 

Pages 58, 60 of the Resolution Plan 

(l) change in portfolio of goods or services 

produced or rendered by the corporate 

debtor; 

Page 43 of the Resolution Plan. 

(m) change in technology used by the 

corporate debtor; and 

Page 43 of the Resolution Plan. 

(n) obtaining necessary approvals from the 

Central and State Governments and other 

authorities. 

Page 44 of the Resolution Plan. 

 

III. Mandatory contents of Resolution Plan in terms of Regulation 38 of CIRP 

Regulations: 

Reference 

to relevant 

Regulation 

Requirement How dealt with in the 

Plan 

38(1) The amount due to the operational creditors 

under a resolution plan shall be given 

priority in payment over financial creditors. 

Clause 3.3 at Page 18 of 

the Resolution Plan. 
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Reference 

to relevant 

Regulation 

Requirement How dealt with in the 

Plan 

38(1A) A resolution plan shall include a statement 

as to how it has dealt with the interests of 

all stakeholders, including financial 

creditors and operational creditors of the 

corporate debtor. 

Clause 3.5 at Pp. 19 to 

20 of the Resolution 

Plan. 

38(1B) A resolution plan shall include a 

statement giving details if the resolution 

applicant or any of its related parties has 

failed to implement or contributed to the 

failure of implementation of any other 

resolution plan approved by the 

Adjudicating Authority at any time in the 

past. 

Clause 4.2 at Page 28 of 

the Resolution Plan. 

38(2) A resolution plan shall provide: 

(a) the term of the plan and its 

implementation schedule; 

Clause 4.1 at Page 28 of 

the Resolution Plan. 

(b) the management and control of the 

business of the corporate debtor during its 

term; and 

Clause 5 at Pp. 29 to 30 

of the Resolution Plan. 

(c) adequate means for supervising its 

implementation. 

Clause 6 at Pp. 30 to 32 

of the Resolution Plan. 

38(3) A resolution plan shall demonstrate that 

– 

(a) it addresses the cause of default; 

Page 44 of the 

Resolution Plan. 

(b) it is feasible and viable; Annexure 6 at Pp. 65 to 

77 

(c) it has provisions for its effective 

implementation; 

Clause 4 at Pp. 28 to 29 

of the Resolution Plan. 

(d) it has provisions for approvals required 

and the timeline for the same; and 

Section B at Pp. 14 to 17 

of the Resolution Plan. 

(e) the Resolution Applicant has the 

capability to implement the resolution plan. 

Section B at Pp. 14 to 17 

of the Resolution Plan. 
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12. The Applicant submits that the successful Resolution Applicant has submitted a 

certificate of eligibility under section 29A of the Code, which has been annexed as 

Annexure G at Pp. 381 to 385 of the Application. 

13. The Applicant has filed a Compliance Certificate in prescribed form, i.e., Form ‘H’ in 

compliance with regulation 39(4) of the Insolvency & Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, which has 

been annexed as Annexure K at Pp. 397 to 404 of the Application. 

 Details of Resolution Plan/Payment Schedule 

14. The Applicant submits the relevant information with regard to the amount claimed, 

amount admitted and the amount proposed to be paid by the Resolution Applicant, i.e., 

Laser Power & Infra Private Limited, under the said Resolution Plan is tabulated as 

under: 

Sl. No Creditor Amount 

Claimed 

(in Rs.) 

Amount 

Admitted 

(in Rs.) 

% 

share 

in 

COC 

Amount 

proposed in 

Resolution 

Plan (in 

Rs./Cr.) 

Financial Creditor 

1. State Bank of 

India 

251,20,10,840 251,20,10,840 53.84 30.50 

2. ICICI Bank 

Limited 

56,98,93,981 56,98,93,981 33.95 

3. IDBI Bank 

Limited 

158,42,70,830 158,42,70,830 12.21 

Operational Creditor 

1. Employees State 

Insurance 

Corporation 

39,205 0 N/A 0.07 

2. Daya 

Engineering 

Works Pvt. Ltd. 

35,74,071 0 N/A 
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Sl. No Creditor Amount 

Claimed 

(in Rs.) 

Amount 

Admitted 

(in Rs.) 

% 

share 

in 

COC 

Amount 

proposed in 

Resolution 

Plan (in 

Rs./Cr.) 

3. Suzlon Global 

Services Limited 

51,29,000 42,70,430 N/A 

4. Jindal Steel & 

Power Limited 

13,05,16,283 13,05,16,283 N/A 

Total 4,80,54,34,210 4,80,09,62,364  30.57 

 

15. Summary of the financial proposal/payment under the Resolution Plan dated 

16.01.2021 of Laser Power & Infra Private Limited is tabulated hereunder: 

(in Crore) 

Sl. 

No. 

Category of 

Creditor 

Amount 

Claimed 

Amount 

Admitted 

Amount 

proposed 

under the   

Plan  

% of 

claim 

proposed 

Tenure and 

amount 

1. Insolvency 

Resolution 

Process Cost 

Estimated  ---- Actual 100% The actual 

CIRP cost 

will be paid 

within 30 

days from the 

date of 

approval.  

2. Operational 

Creditor 

(Other than 

Workmen 

and 

Employees) 

 

 

13.93 

 

 

13.48 

 

 

0.07 

 

 

 

0.52% 

Will be paid 

as priority 

over the 

Financial 

Creditor. 

3.  

Operational 

Creditor 

(Only 

Workmen 

and 

Employees) 

 

 

Nil 

 

 

Nil 

 

 

0.00 

 

0% 

--- 

4. Financial 

Creditor 

466.62 466.62 30.50 6.51% Upfront cash 

payment shall 

be allocated 

to the 
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Sl. 

No. 

Category of 

Creditor 

Amount 

Claimed 

Amount 

Admitted 

Amount 

proposed 

under the   

Plan  

% of 

claim 

proposed 

Tenure and 

amount 

Financial 

Creditors. 

5. Contingent 

Liabilities 

NIL NIL ---- ---- Liabilities 

crystalize 

within a 

period of two 

years from 

the 

effective date 

will be paid 

out of the 

amount 

provided in 

the 

Resolution 

Plan 

Maximum 

Rs. 0.01 Cr 

of the total 

Crystalized 

amount and 

balance shall 

be 

extinguished 

6. Capex  --- --- 5.00 ---- within 6 

months 

7. Working 

Capital  

--- --- 51.00 --- within 6 

months 

TOTAL 961.1 961.2 86.57 + 

CIRP 

costs 

N/A 

 

16. The Resolution Plan defines “Effective Date” as the date of pronouncement of Order 

by Adjudicating Authority approving the Resolution Plan. 

Details on Management/Implementation and Reliefs as per the Resolution Plan – Salient 

Features 

17. The Resolution Plan also provides for- 

a. Management of Company after resolution in Clause 5 at Pp. 29 to 30 of the 

Resolution Plan; 

b. Term of the resolution plan in Clause 4.1 at page 28 of the Resolution Plan; and 
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c. Implementation and Supervision of the resolution plan in Clause 4.3 at page 29 

and Clause 6.1 at page 30 of the Resolution Plan. 

18. Relief and/or Concessions 

Sl. 

No. 

Relief and/or Concessions Sought Orders Thereon 

All the approvals / directions / clarifications stated below shall be deemed to be 

approved and/or granted so as to enable implementation of the Resolution Plan and 

to effect a turn-around of the business of UUL with a view to provide maximum value 

to all the stake holders concerned, upon approval of the Resolution Plan by the NCLT 

1. The approval of the Adjudicating Authority 

and the CoC shall constitute adequate 

approval and cancellation of the existing share 

capital and accordingly, no approval/consent 

shall be necessary from any other Person / 

Governmental Authority in relation to either of 

these actions under any agreement, the 

constitutional documents or under any 

Applicable Law. It is also clarified that the 

Resolution Applicant shall not be required to 

deal with the dissenting / abstaining Financial 

Creditors in any manner other than as 

provided under the Code. 

Granted, subject to the 

condition that the necessary 

forms shall be filed with the 

RoC with requisite fees. 

2. Approval of this plan shall be deemed approval 

for waiver from filing of statutory returns 

(including but not limited to any filings for 

registrar of Companies, Direct & Indirect tax 

authorities, plant related annual filings, etc), 

for a period prior to Effective Date. Certified 

copy of the order approving Resolution Plan 

shall be a direction on such statutory 

authorities to allow UUL [Corporate debtor] to 

do compliance(s) with effect from and after the 

date of approval of Resolution Plan by the 

Adjudicating Authority. 

Not granted at this stage. 

Compliance with law is the 

cornerstone of any 

Resolution Plan. Any 

exceptions, exemptions or 

waivers shall be only in 

terms of IBC. 

3. Approval of this plan shall be deemed approval 

for removal of Directors from the record of the 

Company as appearing on the MCA portal/ 

 

 

Granted. However, 

necessary forms shall be 
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Sl. 

No. 

Relief and/or Concessions Sought Orders Thereon 

website/ income tax web site/ Any Indirect 

website. Certified copy of the order approving 

Resolution Plan shall be a direction on such 

statutory authorities to do the needful. 

filed with the concerned 

authorities with requisite 

fees. 

4. The approval of this Plan by the Adjudicating 

Authority shall be deemed to have waived all 

the procedural requirements in terms of 

Section 66, Section 42 and Section 62(1)(c) of 

the 2013 Act, and the NCLT (Procedure for 

Reduction of Share Capital) Rules, 2016 for 

reduction of share capital and issuance of 

equity shares to the Resolution Applicant 

and/or the Financial Creditors. 

The waiver shall be 

restricted only in so far as 

requisite formal approvals 

of meetings, publications 

etc. are concerned. All 

necessary forms shall be 

filed with the jurisdictional 

Registrar of Companies 

accompanied by the 

prescribed fee. 

5. Licenses and approvals held by the Company, 

which expire prior to Completion Date or 

within a period of 12 months thereafter, shall 

be renewed / extended by the relevant 

Governmental Authorities, and the Company 

shall be permitted to continue its business and 

assets in the manner operated prior to 

submission this plan until the 

renewal/extension of such licenses and 

approvals. The relevant Governmental 

Authorities will provided a reasonable period 

of time after Completion Date in order for the 

Resolution Applicant to: 

 

 

These shall be for the 

authorities concerned to 

consider. a. Assess the status of licenses and 

approvals required by the Company and 

to procure that the Company applies for 

the same; and 

b. Regularize any non-compliances under 

the Applicable Law (including 

nonregistration, inadequate/non-

stamping of documents as required 

under Applicable Law) existing prior to 

the Closing Date. 
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Sl. 

No. 

Relief and/or Concessions Sought Orders Thereon 

6. The relevant Governmental / Statutory / 

Regulatory Authorities shall not initiate any 

investigations, actions or proceeding in 

relation to any non-compliances with 

Applicable Law by the Company during the 

period prior to the Closing Date. Neither shall 

the Resolution Applicant, nor the Company, 

nor their respective directors, officers and 

employee appointed on and as of the Closing 

Date be liable for any violations, liabilities, 

penalties or fines with respect to or pursuant 

to the Company not having in place requisite 

licenses and approvals required to undertake 

its business as per Applicable Law, or any non-

compliances of Applicable Law by the 

Company. Further, the relevant Governmental 

Authorities will provide a reasonable period of 

time after the Completion Date, for the 

Resolution Applicant to assess the status of any 

non- compliances under the Applicable Law 

(including with respect to applicable 

environmental laws, directions or orders by the 

Ministry of Environment and Forest, permits 

clearances and forest related clearances) and 

to procure that the Company regularizes such 

non-compliances under the Applicable Law 

existing prior to the Completion Date. 

Immunities sought for shall 

be strictly in terms of 

section 32A of IBC, 

nothing more and nothing 

less. 

7. Direction to authorities for providing key 

infrastructure facilities and approvals like 

Consent to Establish, Consent to Operate, 

Water approval, Railways approval, etc. 

No such directions can be 

issued by this Adjudicating 

Authority. Requisite 

applications or 

representations should be 

made before the authorities 

concerned. 

8. Waiver of any dues of whatsoever nature 

towards Railways, Water authorities or any 

such infrastructure provider. 

No such directions can be 

issued by this Adjudicating 

Authority. Requisite 

applications or 

representations should be 
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Sl. 

No. 

Relief and/or Concessions Sought Orders Thereon 

made before the authorities 

concerned. 

9. Withdrawal of litigations initiated by the 

Financial Creditors against Corporate 

Debtor, issue no- dues certificate(s) in favour 

of Corporate Debtor and release their 

respective charges on the securities in full and 

complete satisfaction of all debts owed to the 

Financial Creditors by Corporate Debtor, 

including all guarantees which may have been 

provided to the Financial Creditors, for credit 

facilities availed by Corporate Debtor. 

 

 

 

Granted. 

10. Any and all dues to, liabilities or obligations 

payable to, claims, counter-claims, demands, 

actions or penalties, made or imposed by or 

any arrears, dividend or obligations owed or 

payable to (including but not limited to all 

interests, damages, losses, expenses and third 

party claims), and any right, title, interest 

enjoyed by, any actual or potential other 

stakeholders of the Corporate Debtor 

including any group companies whether under 

law or otherwise, whether or not claimed, 

whether or not filed, whether or not crystalized, 

whether or not accrued, whether or not 

admitted, whether or not notional, whether or 

not known, whether due or contingent, 

whether or not disputed, present or future, 

whether or not being adjudicated in any 

proceedings, whether or not decreed, whether 

or not reflected in the financial statements of 

the Corporate Debtor, or whether or not 

reflected in any record, document, statement, 

statutory or otherwise, arising prior to or after 

the Effective Date, but pertaining to period 

prior to the Effective Date, and / or arising in 

connection with Assignment or acquisition of 

Whatever rights are 

available shall be strictly in 

terms of the IBC and its 

interpretation, from time to 

time, by the Hon’ble 

Supreme Court, Hon’ble 

NCLAT and this 

Adjudicating Authority. 
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shares of the company by the investors or 

conversion of the Conversion Debt into Equity 

or restructuring of the Assigned Debt or in any 

other manner as a result of or in connection 

with this Plan, shall be deemed to have been 

irrecoverably waived and permanently 

extinguished and written off in full with effect 

from the Effective Date. To give effect to such 

waiver and extinguishment, any contract, 

agreement, deed or document, whether oral or 

written, expressed or implied, statutory or 

otherwise, pursuant to which any such dues, 

liabilities, obligations, claims, counterclaims, 

demands, actions, penalties, right, title or 

interest in claimed (other than as specifically 

mentioned herein) shall stand modified with 

effect from the Effective Date without any 

further act, deed and approval of the 

Resolution Plan by Adjudicating Authority 

shall be deemed to be sufficient notice which 

may be required to be given to any person for 

such matters and no further notice shall be 

required to be  given. 

11. Extinguishment and waiver of all dues to the 

Existing Promoter group by Corporate Debtor 

including but not limited to any Financial Debt 

owed to them. 

Strictly as envisaged under 

the Code. 

12. An order approving the Resolution Plan shall 

be a deemed order upon Financial Creditors 

to cancel all pledge/ lien/ other encumbrances 

upon the issued share capital of the Company 

to enable corporate action as envisaged in the 

Resolution Plan. 

Strictly as envisaged under 

the Code. 

13. The Ministry of Corporate Affairs and/ or the 

Adjudicating Authority shall exempt 

compliance with the provisions of Chapter XV 

of the Companies Act, 2013 (and the 

Not granted at this stage. If 

applications are filed, they 

shall be considered in 
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corresponding rules issued under the 

Companies Act, 2013), in respect of schemes 

of arrangement contemplated under the Plan. 

context at the appropriate 

time. 

14. Relinquishment of all / any promise to pay 

towards any obligation including corporate 

guarantee, pledge on any shares, mortgage or 

charge on any specific asset, etc. issued by 

Corporate Debtor in favour of or on behalf of 

any of its subsidiaries, associates, group 

companies or any third party. 

Whatever rights are 

available shall be strictly in 

terms of the IBC and its 

interpretation, from time to 

time, by the Hon’ble 

Supreme Court, Hon’ble 

NCLAT and this 

Adjudicating Authority. 

15. To direct / grant all approvals required for 

consummating the scheme of arrangement 

presented in Annexure 2.  

[*For the avoidance of doubt, it is clarified 

that the Merger or Reverse Merger shall not 

be an integral part of the Resolution Plan. 

However, by approving this Resolution Plan, 

the scheme of the Merger or Reserve 

Merger are in principal, approved by the 

Adjudicating Authority] 

 

 

Not granted at this stage. 

16. To direct / grant all approvals required for 

undertaking the schemes of capital reduction 

envisaged in Annexure 2 of the Resolution 

Plan. 

Granted. However, 

necessary forms shall be 

filed with the concerned 

authorities with requisite 

fees. 

17. Waiver as to any liability that may arise 

pursuant to cases / arbitration / proceeding / 

action as mentioned in Information 

Memorandum and / or any other information 

as provided by the RP including but not limited 

to the one set out in Annexure 3. 

 

 

Strictly as envisaged under 

the Code. 

18. Permitting waiver of all liabilities and taxes 

arising out of implementation of the 

 



IN THE NATIONAL COMPANY LAW TRIBUNAL 
KOLKATA BENCH 

State Bank of India v. UIC Udyog Limited 
IA (IB) No. 283/KB/2021 in CP (IB) No. 977/KB/2018 

 

Page 18 of 23 
 

Sl. 

No. 

Relief and/or Concessions Sought Orders Thereon 

transactions contemplated in the Resolution 

Plan and instructing the relevant authorities 

concerned accordingly. 

Strictly as envisaged under 

the Code. 

19. Directions from Adjudicating Authority that 

other than actions taken by the CoC / 

Resolution Professional against the personal 

guarantees extended by the Existing Promoter 

group which have been initiated prior to the 

approval by the Adjudicating Authority, all 

legal suits, proceedings, certificate 

proceedings and/or quasi-legal proceedings 

that have been initiated against Corporate 

Debtor or the Incumbent Promoter Group, 

Subsidiaries / Associates / related party(ies) of 

the Incumbent Promoter Group, which may 

have an adverse impact on Corporate Debtor 

of any nature whatsoever, shall stand quashed, 

including but not limited to: 

 

 

 

 

 

 

 

Not granted. 

 

 

 

 

 

 

 

 

 

 

 

Not granted. 

a. for recovery of any debts and dues 

(including but not limited to statutory 

dues like Central/State Sales Tax/value 

added tax/Central Excise/Service Tax/ 

Goods and Services Tax, Income Tax, 

Custom Duty, etc. or any other statutory 

dues) pending against UUL and 100% 

waiver of all such claims/dues 

thereunder; 

b. those related to taxation, related to 

environment and forest laws, railway 

claims/disputes, proceedings under the 

Foreign Exchange Management Act 

1999, Prevention of Money Laundering 

Act 2002, criminal matters, etc. 

20. Direction to Resolution Professional and CoC 

to provide full access to information, premises 

and assets to Resolution Applicant. 

No direction is necessary at 

this stage. 
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21. Directions from Adjudicating Authority to the 

relevant parties concerned to ensure 

continuity of critical infrastructure 

contracts/arrangements 

  

No such blanket directions 

can be given. 

22. Directions to the concerned ROC and State 

Governments to waive stamp duty and fees 

applicable to the implementation of the 

Resolution Plan. 

Not granted. 

23. Directions from Adjudicating Authority to 

Resolution Professional / IMA to ensure all the 

assets shall be fully insured till the time their 

possession is handed over to the new 

management. 

No such directions can be 

given. The Resolution 

Applicant is, however, free 

to take steps to insure assets. 

24. Directions from Adjudicating Authority 

allowing Corporate Debtor to use the brought 

forward losses and unabsorbed depreciation, 

whether assessed or not, for the purpose of the 

Income Tax Act, 1961. Further, RA should not 

be liable to pay any tax whatsoever arising out 

of implementation of this Resolution Plan. 

This is for the authorities 

concerned to consider. 

25. The requirement of obtaining a no objection 

certificate under section 281 of the Income Tax 

Act, 1961 and provisions of taking over Its 

predecessor's tax liability under section 170 of 

the Income Tax Act, 1961 shall not be 

applicable. Similarly, any requirements to 

obtain waivers from any Tax authorities 

including in terms of section 79 and section 

115JB of the Income Tax Act, 1961, is deemed 

to have been granted upon approval of this 

Resolution Plan and with effect from the 

Effective Date. 

No such directions can be 

given. 

26. Act as necessary directions to the Central 

Board of Direct Taxes: 

 

For exemption from provisions of Income Tax, 

No such directions can be 

given. 
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1961, including but not limited to provisions of 

Minimum Alternate Tax, in respect of 

implementation and/or giving effect to the 

Resolution Plan, including write back of 

liabilities. 

 

For Claim set off of the entire Minimum 

Alternate Tax (MAT) credit as available to the 

Corporate Debtor, against the normal income 

tax as would be payable by the Corporate 

Debtor post the Approval Date, i.e., no normal 

taxation should be applicable until the MAT 

credit is adjusted/utilized in full. 

27. The losses already lapsed/not lapsed as on the 

date of approval of the Resolution Plan shall 

be allowed to be carried forward for a period 

of eight (8) Assessment Years from the 

Financial Year relevant to the Assessment 

Year in which Resolution Plan is approved. 

This should be in terms of 

the Income Tax Act, 1961. 

28. There being no liability of the RA in respect of 

any assessment, reassessment, reopening, 

revision, review or other proceedings under 

the Income Tax Act, 1961, or any other law or 

statute for any period prior up to the Effective 

Date. 

No such directions can be 

given. 

29. With respect to any alleged transfer of 

property of the CD by the CD to third parties 

without any proper agreement/sub-lease deeds 

and where the consideration amount has not 

been paid to the CD, the RA reserves right to 

cancel such instruments/agreements/term 

sheets and upon cancellation the title of such 

land parcels will continue to be legally vested 

in the Corporate Debtor without any 

liability/obligation to the counter-party or a 

claim of the latter or legal or other proceeding 

to be initiated by the latter, and the expression 

No blanket orders of the 

nature sought for can be 

given. 
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counter party and latter to mean and include 

any person acting through one or more of such 

person/s. 

30. Right to Receivables 

Nothing in this Resolution Plan shall affect the 

rights of the CD to recover any amounts due to 

the CD from any third party including any 

Related Parties of the CD and there shall be no 

set-off of any such amounts recoverable by the 

CD against any amount paid by the CD or any 

liability extinguished pursuant to this 

Resolution Plan. 

No blanket orders can be 

given at this stage. 

Findings: 

19. The Resolution Plan suffers from certain basic errors when it comes to proper 

compliance of regulations 37 and 38 of the CIRP Regulations. These errors are not fatal 

to the Resolution Plan, however, these can also not be overlooked by this Adjudicating 

Authority. Such errors have been discussed in following paragraphs of this order. 

20. With regard to several of the requirements and measures under the Regulation 37 of the 

CIRP Regulations, like, the provision for extension of maturity date or change in 

interest rate, amendment of constitutional documents of the company, obtaining 

necessary approvals from the central and state governments and authorities, etc., have 

been mentioned in a chart entailing the compliance of regulation 37 of CIRP 

Regulations at pages 42 to 44, one of which in turn refers to Annexure 2 of the 

Resolution Plan. Further, the cause of default has been spelt out only in the compliance 

chart under regulation 38 of the CIRP Regulations at page 44 of the Resolution Plan. 

21. It is incumbent on the Resolution Applicant to provide for these requirements, measures 

and mandatory content of a Resolution Plan under separate headings in the body of the 

Resolution Plan and not only in the compliance chart. These should not be left to the 

Adjudicating Authority to deduce or infer such compliance. 

22. Apart from the aforementioned findings, on hearing the submissions made by the Ld. 

Counsel for the Resolution Professional, and perusing the record, we find that the 
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Resolution Plan has been approved with 100% voting share. As per the CoC, the plan 

meets the requirement of being viable and feasible for revival of the Corporate Debtor. 

By and large, all the compliances have been done by the RP and the Resolution 

Applicant for making the plan effective after approval by this Bench. 

23. On perusal of the documents on record, we are also satisfied that the Resolution Plan is 

in accordance with sections 30 and 31 of the IBC and also complies with regulations 

38 and 39 of the IBBI (Insolvency Resolution Process for Corporate Persons) 

Regulations, 2016. 

24. As far as the question of granting time to comply with the statutory obligations/seeking 

sanctions from governmental authorities is concerned, the Resolution Applicant is 

directed to do the same within one year as prescribed under section 31(4) of the Code. 

25. In case of non-compliance of this order or withdrawal of Resolution Plan, the CoC shall 

forfeit the EMD amount already paid by the Resolution Applicant. 

26. Subject to the observations made in this Order, the Resolution Plan in question is hereby 

approved by this Bench. The Resolution Plan shall form part of this Order. 

27. The Resolution Plan is binding on the Corporate Debtor and other stakeholders involved 

so that revival of the Debtor Company shall come into force with immediate effect. 

28. The Moratorium imposed under section 14 shall cease to have effect from the date of 

this order. 

29. The Resolution Professional shall submit the records collected during the 

commencement of the proceedings to the Insolvency & Bankruptcy Board of India for 

their record and also return to the Resolution Applicant or New Promoters. 

30. Certified copy of this Order be issued on demand to the concerned parties, upon due 

compliance. 

31. Liberty is hereby granted for moving any Application if required in connection with 

implementation of this Resolution Plan.  

32. A copy of this Order is to be submitted in the Office of the Registrar of Companies, 

West Bengal. 
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33. The Resolution Professional shall stand discharged from his duties with effect from the 

date of this Order. 

34. The Resolution Professional is further directed to handover all records, 

premises/factories/documents to the Resolution Applicant to finalise the further line of 

action required for starting of the operation. The Resolution Applicant shall have access 

to all the records/premises/factories/documents through the Resolution Professional to 

finalise the further line of action required for starting of the operation. 

35. IA (IB) No. 283/KB/2021 and the main Company Petition i.e. CP (IB) No. 

977/KB/2018 shall stand disposed of accordingly. 

36. The Registry is directed to send e-mail copies of the order forthwith to all the parties 

and their Ld. Counsel for information and for taking necessary steps. 

37. Certified copy of this order may be issued, if applied for, upon compliance of all 

requisite formalities. 

38. File be consigned to the record. 

 

 

 Harish Chander Suri                                                                         Rajasekhar V.K. 

Member (Technical)                                                          Member (Judicial) 

07.04.2021. 

GGRB [LRA] 







































































































































Business Plan - UIC Udyog Lim ited Strictly Privote & Confidential

Business - Plan
For

UIC UDYOG LIMITED (UUL)

By

Laser Power & Infra Private Limited

JuIy 15,2020



LJIC Udyog {,imited

.a,ssumptiqn'Sheet

'

Purchase Price In Rs.
Wire Rod (HC) 3 1.500
Wire Rod (MS) 25.500
Lnc 1.40.000
Lead r.40.000

GI ffiC) Innut Rate Cost/MT Scrap Recovery
Wire Rod (HC) t.05 3 1.500 33.075 2s0
Zinc 0.06 1,40,000 7.700 330
Lead 0.01 l,40,000 700 30

41,475 610

Stav (Heavv Coatins)
Wire Rod (MS) I r OS 2s,s00 26.77s 250
alnQ 0.06 l,40,000 7,7Q{ 330
Lead 0.0 r 1.40.000 700 JU

35,175 610

4,CSR/Earth
Wire Rod (HC) 1.05 3 1,500 33.075 250
Zinc 0.06 r,40,000 7.700 330
Lead 0.01 I,40,00( 700 3l

41,475 6r(

{ mm PC Glack)
Wire Rod (HC) 1.05 3 1,500 ?? 07{ 250
Ltnc 0.000 i.40.000 0 0
Lead 0.003 l,40,00( 420 18

33,495 268

I X 3 mm PC (Black)
Wire Rod (HC) I.05 3 1.500 33,07s 254
Ltnc 0.000 l.40.00( 0
Lead 0.003 i.40.00i 420 l8

33,49s I 268

Lassr Fower & hlra LimiteO



UIC Udyog Limited

Wire lrawlle UU!
Installed Capacity In TPA 85,000 85,000 85,000 85,000 8s.000
Capacity Utilisation 8% 55% 7001 7jYo 70%
Production Per Annurn in TPA 61',l\ 46,750 59,s00 59,500 59,500

Product Mix
ql(HC) 30% 3001 30% 304/o 30o/o
Stay (HC) 25% 25% 25% 25o/o 2501
ACSR/Eafih t0% r0% I00l r0% t0%
4 mm PC (BlaclQ 5"1 5% 5y:o 50/T, 5o/o
3 X 3 mm PC (Black) 30% 30% 30% 30o/( 30%

1000h l00o/o. 1000 l00yo l00yo

Production

Gl (HC) 1.913 ta o)\ 17,850 I 7,850 17.850
Stay (HC) 1.,594 I 1.688 t4,875 r4,875 t4.875
ACSR/Earth 638 4,675 5.950 5,950 5.950
4 mm PC (Black) 319 2,338 2,975 2,975 2,9V5
3 X 3 mm PC (Black) r,913 14,Q25 17,850 17,850 l 7,850

6,375 | 46,750 59,500 59,500 59,500

Openins Stock
Gr (HC) 1s7.19 1.152.74 r,467.12 1,467.12
Stay (HC) 130.99 I 960.62 1,222.60 1,222.60
ACSR/Earth 52.40 384.25 489.04 489;04

mm PC (Black) 26.20 192.12 244.52 244.52
{ 3 mm PC (Black) 157.t9 r,152.74 t,467.12 1,467.12

{?1 07 3,842.47 4,890.41 4,890.41

Closins Stock
cr (HC) 30 157.19 7,152.74 1 46'1 1' 1,467.12 1,467.12
Stay (HC) 30 130.99 960.62 r.222.60 1.222.60 1"222.60
ACSR/Earth 30 5) AO 384.25 489,04 489.04 489.04
4 mm PC (Black) 30 26.20 192.12 244.52 244.52 244.s2
3 X 3 mm PC (Black) 30 157.19 1,152.74 1,467.12 r,467.12 1,467.12

523,97 3,842,47 4,890.41 4,890,41 4,890.41

Openins WJP Stock
Gr (HC) 78.60 s76.37 733.56 733.56
!14y @eavy Coating) 65.50 480.31 5l 1.30 61r.30
A.CSR/Earth 26.20 192.12 244,52 244.s2
4 mm PC (Black) 13.10 96.06 122.26 r22.26
3 X 3 mm PC (Black) 78.60 s76.37 733.s6 733.s6

261.99 1,921.23 2,445.21 2,445.21

LaserPowero*ttW
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Closine WIP Stock
Gr (HC) 5 78.60 576.37 /JJ.)O 733,56 733.56
Stay (Heavy Coating) 5 65.50 480.31 611.30 611.30 611.30
ACSR/Earth 5 26.20 t92.12 244.52 )14 \') 244.s
4 mm PC (Black) 5 13.10 96.06 r22.26 122.26 r22.26
3 X 3 mm PC (Black) 15 78.60 576.37 733,56 /JJ.)t 733.s6

261.99 1,921.23 2,445.21 2,445.21 2,445.21

lncrease/Decrease in WIP
cr (HC) 78.60 497.77 157.19
Stay (I'Ieavy Coating) 65.50 4t4.81 r30.99
ACSR/Earth 26.20 165.92 s2.40
4 mm PC (Biack) 13. l0 82.96 26.20
3 X 3 mm PC (Blaek) 78.60 497.77 r57.19

261.99 1,659.25 523.97

Sales

Gr (HC) 1,755.31 13,029.45 t7,535.62 17,850.00 r7,850.00
Stay (HC) t,462.76 10.857.88 14,613.01 t4,875.00 14,875.00
ACSR/Earth 585, I 0 4.343:15 5 9,45 )1 5,950.00 5,950.00
4 mm PC (Black) 292.55 2,171.58 2,922.60 2,975.00 2,975.00
3 X 3 mm PC (Black) .t 755 ?1 13.029.4s 17 5'15 6) 17,850.00 17,850.00

5,851.03 | 43,431.51 58,452.05 59.500.00 59.500.00

SellinE Price
Gr (HC) 43.000 43,000 43,000 43.000 43,000
Stay (Heary Coating) 44,000 44.000 44.000 44,000 44]000

CSRlEarth 51,000 s 1,000 51,000 51,000 51.000
mm PC (Biack) 39.000 39,000 39,000 39,000 39"000
X 3 mrn PC Glack) 3 8,000 38,000 38,000 38,000 38,000

iales

Gr (HC) 7.55 56.03 75,40 76.76 76.76
Stay (Heavy Coating) 6.44 47.77 64.30 65.45 65.45
ACSR/Earth 2.98 22.1s 29.81 30.35 30:35

mm PC (Black) 1.r4 8.47 11.40 I 1.60 I 1.60
3 X 3 rnm PC (Black) o.o / 49.51 66.64 67.83 67.83

24,78 183.93 247.54 251,98 25l,gg
Scrap Sales 0.27 2.01 2.s5 2.55 2.55

25.05 185.94 250.10 254.54 254.54
Add:'GST 0.00%
Net Sales 25.05 r85.94 250.10 254.54 254.54

Raw Material Co[sumption
Gr (HC) 41.475 8.26 60.23 74.68 74.03 74.03
Stay (Heavy Coating) 35 175 5.84 42.57 52.78 52.32 52.32
ACSR/Earth 475 2.75 20.08 24.89 24.68 24.68
4 mm PC (Black) 33,49s l,1l 8.11 10.0s 9.96 9.96
3 X 3 mm PC (Black) ?? 4qs 6.67 48.64 60.32 59.79 59.79

24.63 179,63 | 222,73 220.79 | 220.79

Laser Power & lnfra



Cpening Stock ofRM 2.02 t4.76 18.3 1 r8.15
Closing Stock of RM 30 2.02 14.76 18.3 1 18. l5 18.15
Purchases 26.6s 192.37 226.27 220.63 220.79

Wind Power
Inst4led Capacity In MW 5 5 5 5 5Annual Production In MW A 4 4 +

Factor from MW to I(W I 000 1000 r 000 I 000 1000

Power Generation o.a. KWH 4380000 35040000 3 5040000 35040000 35040000
Load Factor % 21.50% 21.5001 21j0% 21.50% 21.50%
Sales 941700 7533600 7533600 7533600 7533600

Selling Price per I(WH In Rs 'tA 'tA .A 2.4 2.4
Sales Rs. In Crs. 0.23 t.8l 1.81 1.81 L81

Employee Benefit Expenses 1,200 0.80 5.81 5.98 6. 10 6.23Laboul per ton In Rs. r,200.00 | r,200,00 996.83 I,025.72 r,046.24
Power & Fuel 1,40c 0.93 6.78 8.40 8.33 8.33
itores & Consumables 300 0.20 1 A< 1.80 1.79 t.79

Valuation of Closiug Stock
cr (HC) 0.70 5.12 6.48 6.48 6.49Itay (Heavy Coating) 0.50 3.66 +.o5 4.63 4.64
ACSR/Earth 0.23 t,71 2.t6 2.16 2.16
4 mm PC (Black) 0.10 0.70 0.88 0.89 0.89
3 X 3 mm PC (Black) 0.s7 4.20 5.31 5.31 5.32

2.10 15.37 19.47 19.48 t9.49
40,007.00 40,007.00 39,803.83 39,832.72 39.853.24

vatuation ol Closing Stock of WIp
qr (HC) U.J.) L.+) 3.08 3.08 3.08
Stay (Heavy Coating) 0.24 1.74 2.20 2.20 ))A
ACSR/Earth 0.11 0.81 r.03 r.03 1.03
4 mm PC (Black) 0,05 0,33 0.42 0.42 0.42
3 X 3 mm PC (Black) 0.27 1,99 2.52 2.52 2.53

r.00 7.30 9.2s 9.25 9.26
3 8,006.65 38,006.65 37,813.64 37.841.09 37,860.59

Laser Power & lntra Privf\ uT:nu
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UIC Udyog Limited

Profit & Loss Statement Rs, in,Ci,iies

Particulars 2020-2r 202t-22 2022-23 2023-24 2024-25
Estimated Proiected Pro.iected Pro.iected, . Pro.iected ,

Gross Sales

Manufacturing Sales l).(,) 185.94 250.10 254.54 254.54
Trading Sales

WindMill 0.23 1.81 t.81 1.81 1.81
Total 25.28 187.75 25t.91 256.35 256.35

Less : GST
Net Sales , 25.28 r87.75 25l.gl I 256.35, 256,35.
o/o age rise i+) or fall (-) in nel sales N/A 643o/n 34o/o 201 09

Cost of Sales

Raw materials 24.63 179.63 222.73 220.79 220.79
a. Imported

b. Indigenous 21.63 t79.63 222.73 220.79 220.79
3ther Spares 0.20 1,45 l.80 1.79 1.79

a. Imported
b. Indigenous 0.20 t,45 r.80 r.79 1.79

Purchases for hadine
Power ard Fuel 0.93 6.78 8.40 8.33 8.33
Employee Benefi t Expenses 0.80 5.8l 5.98 6.10 6.23
Depreciation 1.39 2.16 1.94 t.75 |.57
Sub-total 27.94 r95.83 240.86 238.75 238.70
Add: Opening Stock-in-process r.00 7.30 9.2s 9.25
Deduct: Closine Stock-in-orocess L00 7.30 9.2s | 9.25 9.26
Cost ofProduction 26.95 189.52 238.92 238.75 238.69
Add: Opening Stock ofFG 2.10 15.37 19.47 t9.48
)educt: Closins Stock ofFG 2.t0 15.37 t9.47 19,48 19.49
lub-total (Total Cost of Sales) 24.85 176.2s 234.82 238.73 238.68
lelling, general and admn. expenses 0.76 0.77 | 01e 0.80 0.82
Sub-total 25.61 177.02 | 2Js.61 239.54 239.51
Operating Profit before Interest =0.33 10.73 16.30 16,81 | 16,84i

t.31% 5.7t% 6.47% 6.56% irn
EBDITA 1.06 12.89 18.24 18.56 1g.,i1

t te%l 6.86% 7.24% 7,24% 7,18%d
Interest on Term Loan
Interest on Working Capital 4.59 5.94 4.86 3.60
Interest on Others 0.34 0.72
Iotal Interest 0.34 5.31 5.94 4.S6 | 3.60
)perating Profit affer Interest -0.67 5.42 10.36 11.9s I t3.24

-2.64% 2.89%o 4.t I% 4.66%l 5.t7%
Other Income

Profit before Taxll,oss -0.67 5.42 10,36 1,95 13'24
-2.64% 2 89% ./,lt% 4.66% 5.17%

Provision for taxes : Cunent tax
Minimum Alternate Tax 0.8 r 1.55 1.79 1.99
Less : MAT Cledit Entitlement 0.81 1.55 t.79 | 1.99
)Jet Profit/Loss for the yr. .0.67 5.42 10.36 11,9s I 13,24
Deferred tax
Net Profit/Loss (after deferred tax) -0.67 5,42 r 0.36 lt,es I 8.24

-2.64% 2.89% 4.t t% 4.66%l 5.17%

Laser Power & In{ra



UIC Udyog Limited

Balance Sheet
Rs. in Crores

Particulars 2020-21 2021-22 2022-23 2023-24 , 2024-2\t
Estimated Proiected Proiected Drnio^+o.I

CURRENT LIABILITIES
Short-term borrowing from banks

frOrn appilcant oaru(

From other banks
51.00 66.00 54.00 40.00

Sub-total
51.00 66.00 s4.00 40.00Short term borrowings from otheri 15.00 8.00

Sundry Creditors (Trade) 2.19 15 81 18.60 18.i3 18.15Sundry Creditors (Capital Goods)

v rors (r,xpenses) 0. 10 0.1r u. /) 0.79 0.83Advance from customers
Cunen Maturities of Term Loans/Bonds
ACCTUeO lnterest
Provision for taxation
Itatutory liabilities (due wirhin t t*r)
urnel current ltabtlltles

17.29 23.92 | 19.3s r8.92 18.97Total Current Liabiliries 17.29 74.92 85.35 72.92 5S.97

rLI I II'D
New Term Loan
Long Term Creditors
Unsecured Loans

ilaDlrty

IJIADIIIUCS

Less : Current Maturit
€rm IJtaDlllttes

otal Outside Liabilities 17.29 74.92 8s.35 72.92 58.97

NETWORTH
vru. pllillc \_apllal
Preference Shares

General Reserve

DSrqy Keserve
ourpru5 \T, (rr oenctT (_) In rroltl & Loss a/c -0.67 4.75 r5.t I 27.06 40.30Fresh Infusion 18.00 18.00 18.00 18.00 18.00Share premium account

22.75
Nef Worfh

17.33 33.11 45.0i6 58.30

TOTAL LIABILITIES 34.62 97.67 118.46 
| 117.98 1r7.27:



UIC Udyog Limited

,,B,,iil:lri!e..Str.ee,tr,
Rs. in Crores,

2020-21 2023-24 , 2024-t<'
Estimated Proiected Proiected, :---i-+

Proiecfed r

C{]RRNNT ASStr.TS

u. )) 0.37 0.33 0.82 1.67ry
Govt and nfher frrrcfao canr,-i+i^^

Fixed Deposits with banks
Current Receivabies t t\ 38.21 51.39 52.30 52.30
p 5.32 37.64 47.22 47.09 47.tI

lrrruruu ltlB Stul gs/l

Imnnvto)
2.02 t4.76 i8.31 18.15 | 18.15

-

t r.@txvttuuD

SfnnL-i--^"^^^
2.02 14.76 18.3 1 I8.15 r8.15

F inich-.I -^^J^
1.00 7.30 9.25 9.25 9.26
2.10 1s.37 | 19.47 19.48 19 49

JPdr

Imported
0.20 0.20 0.20 0.21 0.21

r'.q.xottu4D

Jther crrrrenf qccp
0.20 ry 0.20 0.21 0.21

Infol r'."--^-
u.01 76.21 98.94 ruQ.21 l01i

23.00 23.00 23.00 2i.00 23.00/4yr rar wul r(-ril_pr0gless

J.) )
)epreciation to date 1.39 5.49 7.24 8.81

21.61 t9.45 t7.51 15.76 '74.r9'

r|'rIrI'rl
D

rrrrsvDrur4ly/a

A dwannc<
Prr4r SvuuJ

*rwrrws rLeervdulEs (tnaturlry > I yeaf )

t )fhers

vvvqrrry uwvu)tt

Ofher dpn^"i+"
2.00 2.00 2.00 2.00 2.00

Lnno Term P^^oi

lutc stOcKs, stores and spares
assels

md
I urar vluer t\on_CUffgnt ASSets
Intangible Assets (patenis, gooO wiil, .t.1

2.00 2.00 2.00 2.00,

34.62 97.67 r18.46 1r7.98 t17.27

Laser Power & fnfn 
{rqate 

Limrted

_$#oo,ry



{./IC Udyog Limited

Cash Flow Statement Rs. In Crorest

Palticulars 2020-2t 2021-22 2022-23' 2023-24 2U24-2J ,;

Estimated Proiected Proiected' Proiected' Proiected'
A. Casn ftow f.om Opera
Profit Before Tax & Extra Ordinarv Items -0.67 <Aa 10.36 11.95 13.24{d@ct!s&u
Depreciation & Amortisation Expenses 1.39 2.16 1.94 r. t) t.s7
Loss on Sale of Fixed Assets
Operating Profit Before Working Capital Chanses 0.72 7.58 L2.30 13.70 14.81
Adjusfiients for :

Increase) / Decrease in Cur.rent Assets t0.46 -65.3 8 -22.77 -0.78 -0.02
ncrease / (Decrease) in Current Liabilities 17.29 6.63 -4.57 -0.43 0.05

Cash Generated from Operations -51.18 -15.04 t2.49 14.85
Payment of Direct Taxes
\et Cash from / (used in) Operating Actinities /.5) -51.18 15.04 L2.49 14.85

L Casn flow trom tnves
Additions/Sa1e to Fixed Assers -23.00
(Increase)/Decrease in CWIP
Increase),/Decrease in Non Current Assets -2.00

Net Cash from (used in) Investing A.ti"iti., -25.00 lr."ri

C. Casn elow from finan
Proceeds from issue ofEquity Share Capital
Proceeds from issue ofPref. Share Capital
Proceeds from Fresh Infusion 18.00
Proceeds from Share Premium
increale/ (DecreaseJ in Long Tenn Creditors
increase/ (Decrease) in Unsecured Loans
Increase/ (Decrease) in Loans from Banks
Increase/ (Decrease) in Wor.king Capital Loan 51.00 l5.00 12.00 -14.00
Net Cash from (used in) Financing Activitiei 18.00 sr.00 15.00 -12.00 -14.00r

Net increase / (Decrease) in Cash & Cash Equivalents u.)) -0.18 -0.04 0.49 0.85q.r!4 Cash Equivalenls as ar lst April U. )J 0.37 | 0.33 0.82
Cash & Cash Equivalents as at 31.03 O.ss l 0,57 0.33 | 0.82 r.67:



UIC Udyog Limited

Capital Assessment Rs, In Crores:

9!l$teii'tt$!.l.9 
'liil,.r;,,,i 

...'',,,,. .,,t ;r - ...' D.avs 2020-21 2021=22 2022-23 202j-24 | ZvZq-zs
.LVlalellats 30 2.02 t4.76 18.31 18.t5 18.15

WIP 15 i.00 7.30 9.25 9.2s 9.26
FG 30 2.10 15.37 19.47 19.48 19.49
Stores 60 0.20 0.20 0.20 0.21 0.21
Debtors 75 5.1 5 38.21 51.39 52.30 52.30

10.46 75.85 98.61 99.39 99,41

Creditors for RM 30 2.19 i5.81 18.60 I 8.13 18.15
Net Working Capital 8.27 60.03 80.02 81.26 81.26

Margin ts% t.24 9.01 12.00 12.19 12.19

MPBF 7.03 51.03 68.01 69.07 69.07

Acfual Bank Borrowings 51.00 66.00 54.00 40.00

Interest on Working Capital 9.00% 4.s9 5.94 4,86 3.60

Laser Power & Infra Prifite Limited

V,K,,{l
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